
In The Court of Smt. Priyanka Saikia, Munsiff No. 2, 

Sonitpur, Tezpur 

T.S. 30/2019 

19-01-2022 

Case record is put up before Court today on the 

strength of the petition No 74/22.  

Both sides are represented by their engaged 

counsels.  

Seen a joint Petition vide No.333/21 dated 

29.11.20211 under Order XXIII Rule 3 of CPC.  

Seen the said joint Petition.  

Heard Learned Counsels from both sides.  

It is submitted by the parties that they have 

compromised the dispute amicably outside of the Court.  

It is further submitted that now there is no dispute 

between the parties and they have filed this Compromise 

petition with sound mind and without any force or 

coercion.  

It is stated that that they are no more interested to 

continue with the present suit as subject matter of the suit 

has been settled amicably between the parties on the 

following terms and conditions as mentioned in the 

petition. It has also been prayed to treat this petition as 

part of the decree.  

It is thus prayed for passing a compromise decree in 

view of the above terms.  

The petition is duly signed by both the parties.  

I have seen the compromise petition along with the 

map prepared by Mr. J C Sarma, a qualified engineer 



submitted by the both parties. Tag the same with the Case 

record.  

In view of the execution of the compromise petition 

and on being satisfied with the volition of both the sides, I 

deem it fit to allow the above mentioned petition.  

The case is disposed of in view of the compromise 

petition executed between both the sides.  

The compromise petition and the map shall form the 

part of decree.  

Prepare a decree on compromise accordingly within 

15 (fifteen) days from today. No cost.  

The instant suit is disposed of on compromise.  

The office is to do the needful. 


